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Il HATAT
(cféror qd wier ¥ed)
1L

fIamIqR, 27 75, 2026
el ST, 1989 B ORT 208 & Aadid AT

FT.IT. 2178(37).— FxIT TLHL LA ATATAIH 1989 ¥ T 20(F) T ST (1) IE THF T84T 3
FATSTA=T FgT TAT ¢ FRT T2 ARRAT FHT T T g Ha 1T T qTasT (0 Ieaq 6 [ord Hq2 g % a1 UHt
g &1 e |fera faww go st § oy w3 2, S 6 o v oS 2fer @@ /a7 Yaq & aeanid
AT, SR E-IS -3 I Y ¥ TAR-A@! & ed § Jis@Er 1x25KV & freeq &1 3000 MT &rfeT
TAE AT T FIA & [0 2x25 KV TE T a7 § AT FIA 2 I8 19T, SREE TaH gLy o7 | Hearad
F TorT sraes §| Uas g7 ATERIZ FTA & ST AT ATV FAT g | IF 4 | Faag wrs AR =9 sAfee=en
& TSI § TAHRAT g arirg 7 30 &7 & STaw I arterfaas &t amr 20 (7) Hi 374w (1) F Fe1= @ien
AT o oIy UHT S % SS9 UF ITTNT % T T2 SAeT FHT T |

3082 GI/2026 (1)
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THT ST ST FeIH TR AT A AENT ATIFRET (o) TAME, AT TR, FHEE HI
7 97 et arfier & wreaw | forfaa o fram SToer o Soen e Suatura B3 STy, 9T e JTraeT
STETHAT I AT & & AT hell aehie 6 ATEAT 8 GAATS T AGHL TG HAT ST UH THT SArerdm Al
qAATE F TAT UET STk ST, AT 1S 31 AT, FIA F TEATT ST GA7 TSR ST AqeTF T, A<
FTXT STETT &0 AT AT ST AT AT HT T |

I afafad Y & 20 (F) ¥ ITUTT (2) F 7T TeAw TrrerRTy grer ohAr war g |t swaer
sifaw 20, =8 STferg=ET & o1efie o arelt s 1 Yt ud o=y A Iues g ¥ fRaag =t g
IRt fAdteror Ferw arfereTy & SUTieh wraterd # AT S |weRar g |

FIETOT OF HeT T % STeavid AT -LRE, TEARE-ATIT, F9T- TaT TE, FATT-Foamaw, faeat-
e, fAear-gil, e er-anT, A E-agRe-aqay? i TTE-aGel & 7T § HiaT 1x25KV
ST TReew T 3000 MT SATTERT &7&r T qR7 XA 6 fory 2x25 KV Tt $ie? = aeT § (s #3242
TATERTE T | ATERIgor o st 3 forw = <fga = afga sy & wfer fEewor -

BT - T ETE TT — GRAEE
SN | FfEwriT | agdte | aw AT SEATHT & ATH gw | = | Fa gt
AT (o) | T qm #r g FAFA | AR
ey T NG @)F. | B0)H
EEUEEAR

(1) () () (4) ®) © | @ (8) &)
Krishi | 311 | 0.061 | 0.061

Fr9re, =T, TaT S,

RO Krishi | 317/6 | 0.033 | 0.033
Krishi | 318/4 | 0.052 | 0.052
ﬁwﬁ’ﬂw Krishi | 312/1 | 0.012 | 0.012
MRS EEIECRk] Krishi | 312/2 | 0.012 | 0.012
T, Frer, AdETS ufy | Krishi | 313/1 | 0.028 | 0.028
ERS Krishi | 313/3 | 0.045 | 0.045
AOLTH FHATE TOAT AT,
G IEIER I G CEI AL Krishi | 313/2 | 0.040 | 0.040
ECEIRAE:]
1 EEERIRIRIEMECIERE Krishi | 316 | 0.081 | 0.081
ERIECILID] LKL
AfEFTN(TT0) T T A ST AT Krishi | 317/1 | 0.049 | 0.049
Ry | TTTE ATl | qrereTs ot Fefierer Fofrarer nishi / : '
: ;31 =
TR Krishi | 317/2 | 0.024 | 0.024
Krishi | 340/2 | 0.126 | 0.126
& FAT AT e Krishi | 340/4 | 0.121 | 0.121

Krishi | 341/1 | 0.081 | 0.081
Krishi | 342 | 0.154 | 0.068

FATTH =T TOAT ST Krishi | 317/3 | 0.032 | 0.032
T At Krishi | 318/3 | 0.052 | 0.052
ArerreaT ®9erre foar, Krishi | 317/4 | 0.121 | 0.121
ATTHELR Krishi | 317/5 | 0.053 | 0.053
T T e Krishi | 318/1 | 0.074 | 0.074

Krishi | 336/2 | 0.219 | 0.121
AT ot Tgea™ Krishi | 337 | 0.069 | 0.036
ST FHTE U1 T2 Krishi | 334/1 | 0.109 | 0.010
ST HAT AT Fa T, Krishi | 338/2 | 0.231 | 0.125

Hrfgder Krishi | 339 | 0.219 | 0.219
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rem — Tt T — GRS
SN | wfamir | qeedier | wmwa “qEATHY T AT G = | g | 9
AT (TT0)/ | T T & g FAERA | FARA
T q q_ff% @)H. | @o)H
LU PEIE
(1) (2) 3) (4) (%) ® | ™ (8) 9)
ware foqr graeara Krishi | 341/2 | 0.081 | 0.081
vy foar THerTe arrEdt, | Krishi 3431 | 0.093 | 0.003
N . .
BRI, Fs TSN | 34372 | 0.073 | 0.073
SITAT, TaHsa? Ifd ST
?\raﬁszm‘ffmﬁwqgm Krishi | 340/1 | 0.134 | 0.134
ALLOATA SATr@H T Ife Krishi
Propir nsht 1340/3 | 0.089 | 0.089

| 2568 | 2146
[T, 5. AI0H / 30l / fivgdi/2X25 .41 gas /M A /20 A /2045]

qfad YeATR, g wemafe e (o)

MINISTRY OF RAILWAYS
(South East Central Railway)
NOTIFICATION
Bilaspur, the 27th April, 2026
Notice Under Section 20A of the Railway Act,1989

S.0. 2178(E).— In exercise of the powers conferred by sub section (1) of section 20(A ) of the Railway Act,
1989 (24 of 1989) (hereinafter referred as the said act) , the Central Government after being satisfied that for the public
purpose, the land brief description of which is given in the schedule annexed hereto is required for execution of Special
Railway Project, namely for Up-gradation of existing 1x25KV Traction System to 2x25KV OHE with AT feeder
arrangement between Jharsugda-Raigarh, Raigarh-Champa, Champa — Gevra Road, Champa-Bilaspur, Tilda-Bilaspur,
Tilda-Durg, Durg- Darekasa, Darekasa-Mundikota Mundikota-Nagpur, Bilaspur-Pendra Road-Anuppur & Raipur-
Lakholi sections over SEC Railway to meet 3000MT loading target in the state of Odisha, Chhattisgarh and
Mabharashtra over SEC railway, hereby declares its intention to acquire such land.

Any person interested in the said land may within a period of 30 days from the date of publication of this
notification in the official gazette, raise objection to the acquisition of such land for the aforesaid purpose under sub
section (1) of section 20 (D) of the said act.

Every objection shall be made to the competent authority namely, Sub Divisional Magistrate (Revenue)
Raigarh, District- Raigarh , Chhattisgarh in writing and shall set out grounds thereof and the competent authority shall
give the objector an opportunity of being heard, either in person or through a legal practitioner and may after hearing
all such objections and after making such further enquiry, if any as the competent authority thinks necessary by order
either allow or disallow the objections.

Any order made by the competent authority under sub section (2) of section 20 (D) of the said act shall be final.
The land plans and other details of the land covered under this notification are available and can be inspected by the
interested person at the aforesaid office of the competent authority.

Brief description of the land to be acquired, with or without structure, falling within the proposed Special
Railway Project namely for Up-gradation of existing 1x25KV Traction System to 2x25KV OHE with AT feeder
arrangement between Jharsugda-Raigarh, Raigarh-Champa, Champa- Gevra Road, Champa-Bilaspur, Tilda-Bilaspur,
Tilda-Durg, Durg- Darekasa, Darekasa-Mundikota Mundikota-Nagpur, Bilaspur-Pendra Road-Anuppur & Raipur-
Lakholi sections over SEC Railway to meet 3000 MT loading target in the state of Chhatisgarh.
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Details of land being acquired with or without structure in the state of Chhatisgarh —

District - Raigarh

State - Chhattisgarh

S.No. | SDM Name N.ame of Bhumi swami ka Total Acquired
(Rev.)/ of Village Nature | Khasra | area .
Tehsil haam f land . Area (in
Competent of land | no. (in Hec)
Authority Hec)
@) 2) 3) (4) () (6) (7) (8) 9)
Kaushal, Rupa pita Krishi | 311 0.061 | 0.061
Jailal, Panchmati Krishi | 317/6 | 0.033 | 0.033
pati Jailal Krishi | 318/4 | 0.052 | 0.052
Nand Kumar pita | .0 1312/1 | 0012 | 0.012
Mahpat
Shankar pita —
Krishi | 312/2 | 0.012 | 0.012
Lekhram st /
Sahaniram, Kewda, | Krishi | 313/1 | 0.028 | 0.028
Nankidaee pita
Buddhu Krishi | 313/3 | 0.045 | 0.045
Ganeshram,
Umashankar,
Samaru pita Krishi | 313/2 | 0.040 | 0.040
Nankiram.
Naunibai pati
Nankiram
1 Vijay kumar, Krishi
Bhuwaneshwari,
;DM (ie") Santoshi pita 316 | 0.081 |0.081
aigar : : :
8 Raigarh | Muralipali Pal’Franr}, Tejkumari
(Distt. - pati Paitram
Raigarh), —
g Virendra kumar, Krishi
Umesh kumar pita
Banshilal, Tarabai 317/1 | 0.049 1 0.049
pati Banshilal
Krishi | 317/2 | 0.024 | 0.024
Hemkumar pita Krishi | 340/2 | 0.126 | 0.126
Sundarlal Krishi | 340/4 | 0.121 | 0.121
Krishi | 341/1 | 0.081 | 0.081
Kriparam, Rupa Krishi | 317/3 | 0.032 | 0.032
pita Jailal, Krishi
Panchmati pati 318/3 | 0.052 | 0.052
Jailal
Nilambar, Rooplal Kr%sh% 317/4 | 0121 | 0.121
pita Balmukund | Krshi | 317/5 10053 | 0,053
Parasram pita Krishi | 318/1 | 0.074 | 0.074
nathuram Krishi | 336/2 | 0.219 | 0.121
i Krishi
Sukhlal pita 337 0069 | 0.036
Radheyshyam




[T &% 3(ii)]

GIESEEIRIE EE RS R IE)

District - Raigarh

State - Chhattisgarh

S.No. | SDM Name N.ame of Bhumi swami ka Total Acquired
(Rev.)/ of Village naam Nature | Khasra | area Area (in
Competent Tehsil ofland | no. (in Hec)
Authority Hec)

1 2) 3) (4) () (6) 7) 8) ()

Rajesh kumar pita | Krishi 334/1 | 0109 | 0.010
Prahlad
Anjana, Vandana, Krishi | 338/2 | 0.231 | 0.125
Sanjana pita Krishi
Mohitlal 339 0.219 | 0.219
Manbodh pita Krishi
Sundarlal 341/2 | 0.081 | 0.081
Netram pita Krishi
Ramlal, Taravati 343/1 | 0.093 | 0.093
pati Ramlal
Chhatar singh, Krishi
Kishanchandra pita
Hiralal, Padam 343/2 | 0.073 | 0.073
Kunwar pati
Hiralal

. Krishi | 340/1 | 0.134 | 0.134
Bhawanishankar _
Purushottam pita Krishi
Shishupal,
Aalekhmati pati 340/3 | 0.089 | 0.089
Shishupal

2.568 | 2.146

[F. No. CPM/Ele. /BSP/2x25KV OHE/Land Acquisition/20 A/2045]

MUDIT BHATNAGAR, Chief Administrative Officer (Const.)
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